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DENTRAL ADRIMISTRATIVE TRIBUMWAL
FRINCIPAL BENDH: WEW DELHI

08 ND.7eE/ER RATE OF DECISION: 12.09.1993.
SHRI R.P. EINGH & OTHERS -« PETITIONERS
y VERSLIS

UNION OF INDIA THROUBH THE

SECRETARY, MINISTRY OF

ABRICULTURE, MRISHI BHAWAN,

NEW DELHI 8 AWOTHER .« RESPONDENTS

LORGH: - THE HON'BLE ®RE. I.H. RASGOTRG, EUHBER &
THE HOW'BLE MR. B.S. HEGDE, HENRER (1)

FOR THE PETITIDHERS ©OEHRT ML, BHATIA, COUNSEL.
FOR THE RESPOMBENTS SHRT PLP. HHURAWMA, CDUNEEL |

JUDGERENT (DRA1D
(HOR BLE MR. L.H. RASBOTRAY
The laarnad counsel for the paiilioners Shei UL,
Bhatia subwitted &hat he would like fo withdraw the patition.

The 8.8. is socoordingly dismissed, as withdrswn. MWo costs,
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